4035

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 691 OF 2022
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VERSUS
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SAURABH SAH SO H C SAH

Article 4 Affidavit

Not Applicable

SAURABH SAH SO H C SAH

Not Applicable

SAURABH SAH SO H C SAH

10 ;

(Ten only) i | i

A

~~mhed that Shn/Sinthm _
. identified by... —~ )/
n «2d this affidavitx

¥s L. day of...p3 "
B i .and coniic.. :;;,-a%??/,f
contants to this affigavit to be true

1. The authenticity of this Stamp certificate should be verified at 'www.sheilestamp.com’ or using e-Stamp Mobile App of Stock Halding.
Any discrepancy in the details on this Certificate and as available on the website / Mobile App renders il invalid.

2 The onus of checking the legiimacy is on the users of the cenificate.

3 In case of any discrepancy please inform Ihe Compelent Authority
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o v ERa aftexe, 93 4038 it sfovo wWo 691 /2022
ey ARl M e i gofo g R A W RN B ey

fadid 07.11.2024 @ Fue o fauell urdl w03 @ &N W e
ST |

§ W7 W gA A0 Teolio WiE oy 34 9 ug WFRR Erggiireie
TR FRNG &, I8 GG ol & 5§ 39 gaha™ &1 Savamar/ afaral § 3R
TRG A § W qeA | AR SR €| g AMel @ dwe § WX g
f&u T S Fafeiea &
1-78 ® 15 M0 v eRa aiftrewur, 98 fieel & 9fra afogo |o 691 /2022 THTEIER fawelt
M W2 3% Jodo T o H Ao AR B AW faid 07.11.2024 WRA foar T,
o yurdY ofe e & —

“2. When the order dated 21.12,2023 was passed the Respondents No. 1 and 3 were

not represented. It has been pointed out that no notice to those respondents has

been issued subsequently.

Let the natice be issued to the respondents not represented today The Applicant is
gNected to serve the said respondents and file an affidavit of service at least one

&k before the next date of hearing.

WM @ e SR Wy g o (e iR faftees) afgfm, 2019”7 e 02
TR, 2019 W W1, fFar 77 § 1 (Annexure-1)

4— 7% 5w ¥ sovo Wt (weem ok faftreee) sfdfaw, 2010 & awia @y R
Td wnd wiel AT 3 SIRREET W 1320 / 62—1—2019—10WTSw-2014, &P 1311,
2019 (Annexure-2) BRI 2% ¥ "IN YW g T W@ waA f{fame st @
oA fRd S oY e feRfa @t T

578 f5 w9 § Sowo e wer (e ok fafoem) sifefram, 2019 @ rerta wIfA T Od
AT ST RT3 BT ARG T 58 / 76-3—2020 / 105iTSw] /2014, RS 21.01.
2020 (Annexure-3) ERT ¥ & TA& WYl # Ry @ sweaerar # “foren o ot
v 9REg B oA R oM @ sftrgEen fef @

6 T8 5 SR wou e e (e AR fafg) efferr, 2019 W FfRd Saril dem Py
TolR, o FETO—ws ot /Al oanfy o @ ureRianet Brarem wq
RoRyd 99 Gice (upgwdonline.in) & WETe 3G STR TR & AR 75 THURl H SHUE
TR O} SHIGAR Aew s M e T |

7— g f 70 AR @ Sad Wk R &G 07.11.2024 T FIoeA H e, P o
Ry Somo @ UF W& 1316 /40wofdo /TE-26 (THoshodi), faHiE 05422024

agneyyre-4)@ g fueh wret wem-3 @ ok W RMri e R
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WM, YERY P Wie ¥ WUE AEWER § Afea BAl B Haw F e @ i
frd 9 Td a1 § qifdw waw /wuy ux <ifee R W 8 Aree afdrer), e it
W He RS, g AEwErR $ e fmar m g

N e 5 T 1 1 s A R R e 2 O )

o AW SO UOT fofo, AHPNRWR, ReaEvs—del TEH YA SMUS WESEIgR ERI
(03) RIS H AT N WS YT A o7 <& B, o wne fren uReg, weR
AECEQR §RT BA P qoiel frapsor 8q srmafeadi(@Hosiodo(Annexure-5.1, 5.2 &
5.3) frfa & T @ Rmer Ao freag 26—

HOWO | THOSMOWI0 | QHoNOH0 F duan | oRIHaw | affw afRrwaw T
Rite TRkE | Tow fdn | ameRw
qoTel @ AT i
ooy (KL) (=i
(KL) v 7)
1 NOC024099 | feAT® 21.082021 & 1260 378000 1701000.00
20.08.2026 T®
2 REG016303 | fe=i® 21.082021 ¥ 2520 756000 3402000.00
20.08.2026 TH
TARS = 3
X \ REG014526 21.08.2021 3240 972000 4374000.00
/|
Xy :\?.\ 20.08.2026 TH
+ /RAM PRAKASH\ 4|\

Advorate v
Juages Ce i

:‘C,\ %hﬁgsr\:%)i,w s o e 0 L v L e MG TG W M 2 e 1 G 0
R O St s wAl R sifhd wat @ Sruer BRY W @ wita ¥ il @

1

o TH HER qull Ul [ol0,APYEYy, fAdraavs—del aedid Jadi W-ug EWsigy §
fera 21

o T ¥ FHA 03 IRIA WM &, 9 UAd IRAA B TES ATHAT 11000 HeR T
aferd 03 HIER @ AT 30 HPAICY Y &7 2|

o BH ¥ Gifg & RM OIF IRIA §RT B 180 IR URY wver H7 R urn |

o UM WHYER, Reraare—der T qarai TuT TeweigR # fhel ) weR ¥ gy
TS Y oI / AT FArgfl TE B o V& R |

* BH ERT Gel 03 ANAA B AR § T Wl & G a6f ol Wegs B yomell @
RO Y T B |

o WH B UREM H YFAER BERST yomel o wuAr @ T ¥, Riwd wnam ¥ @
T 12846 BRER WAy ool WeaE & &Y fhar @ Ve € U wrely 99T &
THa qul oo WEdH wonelt fearefier argver § gRfy WAy |
o W @ U =it I ywrer Rig, (voshogwo) gt g s wwrar T f5 B g
Tl Fadd U4 HWOHH ¥ UMW WeNEw B aTe-ura @ & ¥ areny @7 g
T 2, R g 9T 33709 B & &5%a @ ME

<Judgem Court's Shahjshanpur
~-8004388870
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WA W A 103362 TGN} Wiy 9§ ST @7 Wudd @ B fhar o W ¥
(Annexure-6): AT ® SIfRTEY wHRERIT W)
* YT B GRT Fol Yoiel Fispdor & |er aif forel Faaa @ Refi-
BH BT 03 IRIT B HEEA W He 2106000 TR ARy af 4w fsedor B erfa
TeH W T ¥ o g YFarer s Uil U4 dred @ ARmH ¥ g 116198
gHeR Fiday Rerct foar o &7 21
o TIRE @ eaw favmT gR1 wnfia Y T darier (Soewpteoso Ia) & oie
TR MBS Frea & — |
foirfier e WK 2024 W AFYT 5.80 HeX
AoFfer Toie WY 2024 URE AT 4.65 Hiew

o SIS USvs arex RA Rud—2022 T4 2023 & FTUR TFUS AEGEIR B
faeraars—der & W 1@ URT AR @1 Yoid WR @ JHAR e qod WiR B
e W i mam, e af 2021 & af 2022 # < O o ®R BT Rawer
aferd—01 | Feyag & —

fereT—01
¥ Remars WA ae AR
(rex #) (frex #)
2021 g1 6.24 4.90
!i ‘_;,, 5.: \ ’,,: Ef\ﬁ:sg-q 3 \\ 2022 g 7.48 6.63

J(t(":,!_
o©o -

R v <) BR R wd T @ e Sy gen aex onfee Rid @ e
S g T o ffa RoE cowa, Mojs, 6ol & AFe! @ e o @ T 2
(Annexure-7)

e B P Ww IFMfd yHOYA H fAfgd wal @ ewem ¥ wwE aiwed Ru
Rard & weror S 9rar Ty fb fefa ROE cGwA, MoJs, GOl & w=ot & waia
IR @ T 8 | (Annexure-8)

e TH ENT ORI T 2g 1000 KLD BHAT &1 01 30S109I0 (Effluent Treatment Plant)
wnfdd 81 W € 50 KLD BHGT & 01 THOEI0W0 (Sewage Treatment Plant) RffUe
farar T % |

* B ERI IR Ue¥ WgNUl A0 d1€ gRI S (CCA) FHToT oo Wie fmar T R
o) duar feid 02.12.2023 ¥ 31.12.2025 T & | (Annexure-9)

o BH R WMl dRAe &1 5 a8t &1 A orel MERTT Yo fAATE 20.9.2022 F1 T
frar T € Ud oFOfeT wmogs @ dedr 21.82021 W 2082026 W AMG T

TAM P Bixure-10)

) Advocate/ g ‘
Judges Court's Shapfafianpur (-94 e
Mob.-8 8870 - .



W—Wﬁmg%ﬁ%mqﬁﬁm,w,mm—m

aﬁﬁagammﬂm?ﬁoamzﬁwﬁwﬁwmm%g
ferfer ammafes vt ¥ sifte vt @1 adwE o wolea: g R o v 2

1o—ﬁ%mﬁwmm&wmmmﬁmﬁﬁ%—zoza$m
(Annexure-11) STUS FMEWEIGR # Yot Hame @t Rfy FrergeR & —

SUART ST WA B B HE —124014.96 g0¥0
o I W ot Fspder g e @ A —79439.81 B0HI0
Rrais & # et ey —69274.20 8010
atenfe &= # yora o —1639.24 80%0
EXe] &3 | Yorel Frepuor —8526.37 2010

o IUCE Yoldl WM bel ¥ WL & & 9ug weww® ¥ Wit o 9 ol
frepdor ot g AN 7943081 200 B | A oA e # Ryeid et 2g e
forepdor 927420 BoWio et NeENfEs &5 ¥ o fspdor 1639.24 Bodlo B) W B
f5 Sug & o &3 § g ST § a9 et e @ A senfie s 3§
O EERA B Gl SUAIIIT ST 3T T |

SIS YEEIQR & G qol 15 fAeraavs Rud 8| yoiel S¥mS Sber—2023 B

RN B aer RS du w@ o R Rerars gei A wiig R

TE 0 '\‘ﬁlﬁ'ﬂ ¥ af 2022 (Annexure-12)Td a§ 2023 (Annexure-13) & HoTe

AT B AR W Reravs e gl Sft § § ariiga o)

% 200 TO 691,/2022 AR vl §W R % Jodo B ARuST B B

TR SruTe e SRR e el vd eieR Sl 6 W v I F

FRIER 9 Ufee

faeticp: ,4/92/ 2024 e A
faaely e — 03] |
@R Tegirefe,
o wie frr/Aewt ST,
forem wEnd oot wewE IRYS
it TR
S MP H spref i P WS _
Advocate/ : jﬁw g 352 /7, Tl e, TR
Judges Court's

Mob.-8004388870
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| TS
¥ AR W' T A waodiiodrs Tuy ol & 6 W gRT URd S
;e B 3R TN B3 N qey guRT TRl T 2 i} Swie

99 e gvs-an
35dY /7, o e, ITgRETT, W




ANNE XURE - [ 7

I TIR-THoTHoTo / Teo
S&jo / Ffotﬁq-m / 2014—16

| emh aRfRre g

M1, @S (6) L
(SR ww ) F
TS, JEAR, 7 I, 2019
ST 16, 1941 S WY
| SO WRY YA
feml argarT—1

AT 1468/79-[4-1-19-1(F)-14-19
e, 7 3TRA, 2019

- : i

mwaﬁm"%aﬁazco%aﬁﬂmm%mmﬂ—nﬂm ,
(e IR Rfv) R, 2010 Rred @y R o -t o orgERT-L Samet S0 8 :.
w3, W RAiH 5 9T, 2090 F oA RH @ SX 9 It R o wer 13 _ ’
Hazmg%mﬁaéammﬁwmm@mmmmmw%z :
wmﬁ—ﬂ#m(wmﬁﬁw)aﬂquow '
(SR wow A WEdT 13 W 2019) s
[Sren SR TR e wvee gR1 o g3 3
m%f&mmﬁmmmﬁmmmﬁﬁaﬁmﬁmw ,
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R FR-TEHo Mo / Teo
8o / TloMo—91 / 201416
AN T UNE Ve T Y

SEC I e (£
TR W9 &R I THE

SRR
farft aRfare

HAN—4, Gvs (4A)
(aRfrr )
AGTS, qHAN, 13 IR, 2019
Fifcia 22, 1941 TH T

IQN Qe DR i
oy g wd g S aEET—1

H-TET-216(F)

W 1320 /62-1-2019-10 Shewp2014
T, 13 TIE, 2019

HfergE=T
GOINI0—344

IR oW P wa (EEa AR ) st 2010 @R R afRfre W@ 1
:;2319 H Ot 7 $ a0 afdt & W T 39 AT @ Tore § g fay
P Ree 9 wu ¥ ¢@ MR @ e IRl € R STR Wew vE e wie e
fafvame wfewor @ w9 A ST W)

ST W,
e |

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of notification
no. 1320/LXII-1-2019-10gw-20 14, dated November 13, 2019 : -

No. 1320/1.X11-1-2019-10gw-2014
Dated Leknow, Navember 13,2019
In excrcise of the powers under section 7 of the Uttar Pradesh Ground Water (Management and
regulation) Act, 2019 (U.P. Act no, 13 of 2019), the Governor is pleased to establish an authority in the
State to be known as the 'Uttar Pradesh State Ground Water Management and Regulatory Authority’ with
effect from the date of publication of this notification in the Gazete.
By order,
ANITA SINGH,
Pramukh Sachiv.

Motaogodo-Tofo 379 o ({R)-2019—(a98)-s00 whva— (0 / Do / aiferdie) |
Howwogodo-Todio 3 W0 &g RiarE—2019-(999)-1,000 Wi (0 / o / ifwdie) §

379 RPH Sinchal Anubhag-1, 2019 Data 4¢
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ANNEXURE-3

Bl —
S =19 RIEYE TER—THoTHo R0 / Telo-

&0 / UHoMlo—-91 / 2014—16

FEH g Oe Ve HITEe Ye

PRI TAE, TV HIT

TR el SR EW aEE

STATETROT
faemft aRfRre

qN—4, WS (@)
. (@Rfrga )

—

AEGS, AR, 21 WAaN], 2020
HTE 1, 1941 ¥F WHq

ST AR ATHA
T MY v AT STegfl SrpT—3
@ 58/76-3-2020/105TSe}/2014
@S, 21 A, 2020

: AfeRgET
qo 3iTo—19

g wRw i Wa (T AR Rfwem) affan, 2019 (SRR R sfRtEE wem 13
9 2019) B U 6 P II-GW (1) D AT URKRT FT HAT T ASATE, TG T TS gEEE
AR fafaarrs iRy B 99w R @ 9Ued) B IR Jee A Wl A wEife U @ qlE
Rien &q Rren i T vaem oReg @ o7 a1 @ R R 3 §)

TS W,
IRTT Sfrard,
_______ g e |

IN pursuance of the provision of clause (3) of article 348 of the Constitution, thel Govemnor is
pleascd 1o order the publication of the following English translation of notification no. 58/76-3-

2020/10gw/2014, Lucknow dated January 21, 2020 :
No. 58/76-3-2020/10gw/2014

Dated Lucknow, January 21, 2020
In exercise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Ground Water
(Managzement and Regulation) Act, 2019 (U.P. Act no. 13 of 2019). the Governor is pleased to direct the
Siate Ciround Water Management and Regulatory Authority ta constitute the District Ground Water
Management Council for each district of the State consisting of the Chairperson and members in
accordance with the provisions of the said section.

By order,
ANURAG SRIVASTAVA,
Pramutkh Sachiv.

dioqwoqpmo-qmﬂo-svs—m (Ro)—(1399)—2020-598 AT (HAYE / HTHIT) |
foTHogofio—~Totllo—4 Hio s iet-(1400)—1000 SRYTI— (FIET / JTHRYE) |

$75 RPH Namami Gange An-3 Data-7

# |
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RIS Y ol 9= IR fafSamde wmferev,

(SiferegerT e 1320 / 62—1—2019—10 oo /2014, ReAAiF 13 TA=R, 2018 B FRT Td¥)
wen /qiRngmin
e fedid o5 T, 2020
— P 3 -

SENTET WA 58 / 76~3-2020 / 108 / 2014, ﬁ?ﬂm 21 G, 2020 B BN
mtaﬁésﬁawwmg—nﬁmﬂ(wmaﬁ?ﬁﬁw)mﬁm2019(?@?14%31
FfRfAaH W 13 W1 2019) B °R 06 § 9w ANFR B FH A UV S GG orwel A
vaqEnT T st S gee aReg @1 Ted FERER i S 8-

1. | e ahrge | Hege
2. |Fomn whmge gm W Pt g § grf o g @ A9 3| wew
QEPTicrs BT A FT 399 T ql U [a9g fseg|
3. | oo AfvRge gRT AW Ride o oW @ 83 % W e T wew
Hﬁﬁﬁﬁ/ﬁ?ﬂ%@ﬂ’ﬁ?/ﬁﬁﬁﬁﬂ?ﬁ@mﬁﬁl

4. | WETAS AT, TTH el T o

5. | &A1 PR, IR I JEET Ha= €€ | /e

6. | forem B aforem | we |
7. | sifereTeR ST, @y R fawm | G

8. | el JfAT=T, ITR To¥ el fATH | I

9,

TR IR, TR /Rl qhed, TR afder iR/ | W
HeRY e, TR ERE (gUiRefd) |

10. | 78 g, fadr e | A
1. | SR P, s ga oo qam fodm | T
12. | SUrged, R san o | G
13, |yt g | - e
o |foen 9o afer | W
15 | foel R ame | Wewd / o

- e

wmzﬁaﬁrﬁﬁwqﬁ?ﬂ{nﬁmwmmmmﬁw
S UeEE 9 ¥ Ue-Ue Wo UNYE & G Wew @ Hu 4 N widfer fag
Uer"fH”WWH&W&HW"EB%WOZWOSWWWH%W
meﬁ,mﬁwmi—ﬂﬁw(wwﬂ&mﬁﬁﬂﬁ) framEeh, 2020 & SRAT-2 @
Uil
- e gt
q& |t / e
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_ /RS / e |

sfifof Ffofen @ wqumf vaq sraws s & oRd -

I e Wl /7 e, e R, SR e I (GO Wi |
v W, Il T R T el R, S s IR (e i) |
G AUEATY, IR I |

TR foreTRieTel, SR 739 |

W foren ARREE, JaR WouT |

W MBER, T& Wiud, ST Joh I |

R R, B TR IYa, S Jou 0me |

e, ol o@ v, odf ad 3w W, v |

o~ O A W N

3T ¥,

(é’m%o SUTEA)

e, o et T/ Hew Wi
REWZ VA i i WAl |

wffeft Prafofen @ gaeed vy smave Frfard 3 3 fcw @ | ofd @ e
I FETRY TS WGE B WeH ARG @1 e sprd w@ e oReg @ WeW @ w9
% yed g Y| |

1 ma%/ﬁwwamﬁmwﬁmwml
2. P, werd fem, Sav gev, o |
3. PR, IO MM, SR Y, S|

ST |,

(Foo IuTEATY)
P, ot wa fam /wew i



— 3 - e

i
wrafaa e, _
wwr o fmr, IR gew
_ VoI Ma (R1040F0900), .
A TRETR, T T, TG | .
W& - |3 /HoWefdo / TH—26(Tow0T0) fatis / o /fegmw. 05 2024

fawg- W Wiy sRe sl@wr (Eeid), ¢ Reh ¥ Runds sogo Ww@I—691/2022 Rama Shanker

Awasthi Vs State of Uttar Pradesh & Ors. ¥ IRa am&wr R=iw 07.11.2024 @ suTem @ W ¥
%i%_ IR, fren gnf @ wawem oRwg, weue—deiniia / wewEieR / Mver / seRmgr / e
() |

SR s w0 wshg wRa e (Tehid), ¥ Reeh § fraredw sogo Hwm—e91/2022
Rama Shanker Awasthi Vs State of Uttar Pradesh & Ors. ¥ WIRT 313w faAie 07.11.2024, & 39 Prafer §
feAid 25.11.2024 BT Wt gom B (T W Wew SrAWR Wors), o1 Wl wEw W, Rwvd mam
IET R T R 6 wdw F wifia WH M/s Bajoj Hindusthan Ltd. and Bajaj Energy Ltd. @ TR wst
ger-dreinfia, wmgv,m.m.mm)ﬁwmmm$mmm
&1 I 7 50 oM, wefa | 9 faer sFfed AT 93 gra R 8 gfel 1 warem f5Y e
P W ) A w2 Y w9 ¥ Yo s fhar v 2| e wew # WMo g @
W fawaifed are RAiw 27.00.2022 @1 Gl g8 e Ao ARiERT gRT, TR T R B HEE
oid §U T Il P U IR W 2 wid wquev faav aé, 78 ool @ Sowo wgEr fgm 4
@ WY WY T A T Td W ¥ Sovo wgEw fEv a6 @ Ared it e |

W qAQ W0 IWH D W@ G G 07.11.2024 P GRAE T W YR W A
e gRT Frted @ Afew T Fwd gU oten o T B & el g fie 24.022025 @ g
;r;ﬁsrlﬁm ﬁjﬁmﬁ%ﬁmwmmgﬁﬁmmm|ﬁﬂfﬂio7.11.2024m’tmfiﬂaﬁam

afwr —

" . When the order dated 21.12.2023 was passed the Respondents No. 1 and 3 were not represented. It has
been pointed out that no notice to those respondents has been issued subsequently.
3. Let the notice be issued to the respondents not represented today The Applicant is directed to serve the said
respondents and file an affidavit of service at least one week before the next date of hearing.
4. List on 24.02.2025."

SerEAd € 5 wew # weaa ot o (reee v ffvee) sftifrm—201e # fafke mfdem
& i e 6 "Ry @ AegEdT ¥ SaR Wew oy T el YewF U4 R st &
T3 far ma €| AR, 2019 @ FATd SV / FRTIEE B UKW @ WEE ORl H 9MUR ®R W
ey @ aegerar F “faen T o yeRE aReg @ e A fea W1 gan @, e srfa aul
@ Goftewor, W el Frepeor ¥ SR SO e /T e @ W § 9ra amasel qer
qo 4 Sud wara Rl o AR fear s 8| it § PR St @ gere feam o
TS WY ¥ Ared e A i o T R

g el T Saw A ¥ Rl ot W03 @ vy H i e R, Sovo @Y v T @ O
o sfyawer gy M R AR, R w 3w aded @1 R Wore § | e grr anen & i @
ﬁsqaaﬁzﬂﬁﬁ'mﬁ%@mﬁﬁm%ﬁ/wmﬁwmwmﬂﬁ/wﬁmmﬂ
£ Wl A% @ e TEvaR i ReE TR R R @ o g s 24022008 ¥ W
yRremy 3 -gifee fam Wl |

T SR @ &7 ¥ v R ag § Ruel ol wer-s /gt s fm, Sovo A AR
A wveaR e sRERr TRy #@ v ARG e o @ 6 Ao wmileR @ emw e
07412024 B WY WerH W Weded 4 @ TR Rowm 3 w9 § 4@ e § o) gN I W
JR /qedt @ W @Xd gU WWYG 9% @ W WHURER 9 WRRAR friE dea / ReRs
Rfeq /9 U7 IR FW@ g, H0 ARG P T wend Iuler et gy S FRen il X @

7 orfad @ g9 Pl B 9 ya vl RAew W0 UST ERT AfiEer (1) e @ |

aaqmﬁ?mmmﬁjWﬁﬁiwmﬁmmmnmmmﬁﬁwﬁ i
Hre—g R4 |

VW

forgmm)"
FfrerR afgar/
#~ JowEo(FrRYa) |

XN:\!EXURE-— + T
4048 e m/m/ﬁg

|
|



4049

w1316 /ool /asfais |

N O U B W

nﬁhﬁﬁwﬁ@aaﬁwﬁ@wm%@m%—

o Wy wRa e (TAid), 78 R

et wfera, e wfda, Sowo e |

Froft Wi, W@ Wi, i M e e SeyRl R, SoRo W |
wew1 Wi, S gquu e are, 48 Ree

wIR wRE, Jo%0 wEN FEm @8, dEe |

& P, wafavor, a9 1 Soarg oRads [T, w@= |

e /oene, frer el oo wewA gReR W—Wﬁ/ / Tt/
TR / AR (@) |
<V
(
Sftrereh afvden /

13




Ground Department ANNEXVRE - 5.1 14

(Namami Gange & ter Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

HORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
ELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

1Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC024099 _-
VALID FROM 21/08/2021 TO 20/08/2026

.............................................................................................................

Name of the Applicant SAMIR KUMAR SABAT
Address of the Applicant: Bajaj Energy Limited Maqsoodapur
Company Name: Bajaj Energy Limited Village: Magsoodapur, Block:Banda,
pany Magsoodapur Company Adiress Tehsil:Powayan,
Serial No. of Application Form SHIP062 ININD0O27 Date of Submission 22/06/2021
Specimen Signature of the User: ‘
Location particulars:
|
- |
District Shahjahanpur Block BUNDA ’
J.L.No Plot No. 43,425 }
Municipality/Corporation No Ward No. NA l
i - - T |
Holding No. NA
. 3 Date of Energization (In Case of
Rate of Withdrawal (m”/hr.) 180.00 Electric Pump) 16/03/2020
Particulars of the Proposed Well and Pumping Device: .
Type of the Well Tube Well/Boring, Purpose of the Well Industrial
. i t
Assembly Size (For Tube Well) 30.00 %ﬁ’g’:'a‘,eﬁ)" siner Length (For 5,
|
Diameter {For Dug Well) 0.00 Type of Pump to be Used: Submersible ]
H.P. of the Pump: 30.00 Operational Device Electric Motor
Maximum Allowable Rate of Withdrawal 180.00 - Maximum Allowable Running 100 [
(mslhr.}: v - Hours Per Day: 7 ' |
Maximum Allowable Annual Extraction of 378000.00 Recharge Required: 0.00

Ground Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate
not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SL. (3k), and for maximum allowable annual extraction of ground water as
shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

+ Holder of this NOC is hereby directed 1o assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

Holder of this NOC is hereby directed to fill from I1{A) for registering his’her well within 90 days as mentioned in application form shall only started after

. ;ﬁgc::;az?l;r:’: ,l:jﬁ:ge; ?ﬁ%nership of the proposed well, fresh authorization has to be obtained. _

« No change of location, design, rate of withdrawal z}nd pumping device in respect of the proposed well as mdicale_d at SL (2) a}nd (3) of this certificate shall be made
without prior permission of the Competent Authority. Any deviation in this regard shall lead 1o cancellation of ﬁ:ll§ authorization _

+ For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS
standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed
that the quantity recorded by the meter has been extracted by the said user, until the conirary is proved. The rate of extraction of ground water from the well as
shown in item 3(k) shall not exceed to the recorded rate from water meters . ' o

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands

+ In case of any change of ownership of the existing well, fresh registration has to be obtained. ‘
I



e is:;;?ﬂ t;f the Compctgm Auth_ority. Any deviation in thig regarg shall lead to cancellation of this registration

ot the particulars | 1qfurm:atmn furnished by the applicam4@ cation for issuance of this registration is found to be incorrect duri ncauon
; :lCﬂ; f\taﬁ:- » this registration is liable for cancellation.

pacate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have ta apply for renewal

o, at least ninety days prior to expiry of its validilljy. ’ . e IR
A etlcm of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer

d be commensurate with that of the pumping well, The data, obtained from digital water level recorders shall be made available to this office on monthly

Plczom?e‘:(r is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also
used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the umping well th i is bei i
1 rough which d wat
The diameter ofth_e piezometer should be about 4" to 6. i DTS B
° Theldepth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers
are u_atsta_lled the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) ' No.of piezometers required Iv!onitiring Meih an.isq -
Manual DWLR with Telemetry
1 <10 | 0 | 0 . 0 _
2 11 -50 - | ' 1 - 0
3 50- 500 . ! o | 1
4 > 500 ] 2 . 0 2
o 'tl“:l: ;r;ieilrs:ﬂf:g frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto

o For measurement of water level sounder or automatic water levet recorder (AWLR)/ Digital Automatic water level recorder (DWLR]) with telemetry
system should be used for accuracy.

° Thg m:asurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four
1o six hours,

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing
the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality
may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar
Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

« Any other condition(s) that may be imposed by the concerned Authority,

 Incase, any of the particulars | information fumished by the applicant in his application for issuance of this permit is found to be incorrect during verification at
any subsequent stage, this permit is liable for cancellation.

+ SPECIFIC CONDITIONS:

+ (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian Industries
(CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified
auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required
to reduce their ground water use by at least 20% over the next five years through appropriate means. ‘ )

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in
General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall
be done by the project proponent. The piezometer (observation well) shall be constmct_ed at a minimum distance of 50 m from the bore well/production well.
Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the
Ground Water Department, UP. . . . ; ; ; ;

« v) The proponent shall be required to adopt roof top rain water harveslm_g/' recharge in t‘he project premises. Industries which are likely 1o pollute ground water
(chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested
rain water in surface storage tanks for use in the industry. o .

» vi) Injection of treated/ untreated waste water into aquifer system is smctliy prohibited. . ' :

« vii) Industries which are likely to cause ground water pollution ¢.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous
units ete. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to Phe ‘following spegiﬁc clonditions: ) .

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital
water flow meter) and submit the data online to Ground Water Department, UP as applicable. Mom;onng records and results should be retained by the proponent
for two years, for inspection or reporting as required by District Ground Water Management Council,

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day, The water from

STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/09/2022

Place:Shahjahanpur

This certificate is electronically generated and does not require digital signature

Lation, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate s d5 ‘




ANNEXURE- 57 »

Ground lmﬁeg Department 16

(Namami Gange & ater Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form § (E)
[See rules 15(2)]

NEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINK]NG OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG016303
VALID FROM 21/08/2021 TO 20/08/2026

Registration No.: 202106000470

Name of the Owner - SAMIR KUMAR SABAT

Address of the Applicant Bajaj Energy Limited Maqsoodapur Application Form Serial No. SHIP062IRINO038

Date of Submission 21/06/2021 Specimen Signature

Company Name Bajaj Energy Limited Maqgsoodapur Company Address gﬂiﬁ;ﬁ;‘fﬁgﬂﬁ?&owm
Location Particulars -
District Shahjahanpur Block BUNDA

Plot No./Khasra No. 43,42, 5 ‘ Municipality/Corporation | No -

Ward No./Holding No. - A | NA

Particular of the Existing Well and Pumping Device

{)‘;:t; of Construction/Sinking of the 28/10/2011

Type of Well | T;ch Well/Boring . Deptﬁ -of the Well (In meter) | 110.00 i
Purpose of well : Industrial | Assembly Size(For Tube Well) -

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 30.00

Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 180.00

Date of Energization (In Case of Electric Pump) : 28/10/2011

a;:?ll)'ox. Strainer Length (For Tube o Diameter (For Dug Well) 0.00

Maximum Allowable Rate of Maximum Allowable Running Hours Per

itkdrasal (udHn): 180.00 Day: 14.00

Maximum Allowable Annual Extraction of Ground Water (mj/)‘ﬂl'ﬁ 756000.00

ﬁ;ﬁé{g"ewﬂ ’ﬂ' ok N'%gm Existing Certificate validity is from 29.08.20218 to 28.08.2021.

Against Case No Recharge Required: 0.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate
not exceeding that as shown at 51. (3)), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as
shown at SL (3k) and is valid subject to the observance of the conditions stated overleaf.

+ Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period..

Conditions

« (1) Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started
istrati i oC.
a;ft e{; zi:;itr:?:;yofhfnsgﬁ? ownership of the proposed well, fresh authorization has to be obtained,

: Ez} No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate
shall be made without prior permission of 1hf: Competent .Aulhonly. Any deviation in this regarq shall lead to cancellation of this authorization. .

» (4) For the purpose of measuring and recording the quantity of ground waler extracted, every said user shall affix digital water flow meltem(copformmg‘ to i
BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it sha
be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water
from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters . N

« (5) The concerned Authority rescrves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation

demands.
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Bf any chnn_ge of ownership of the existing well, fresh registration has to be obtained.

ge of location, design, rate of withdrawal and pumpingdevicg i respect of the existing well as indicated at SI. (2) and (3) of this cep@g17
iWithout prior permission of the Competent Authaority. A%&%in this regard shall lead to cancellation of this registration,

Pase, any of the particulars [ information furnished by the appli€anY in his application for issuance of this registration is found to be incorect durifig

Cation at any subsequent stage, this registration is liable for cancellation.

IThe Certificale of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal

/ugh a fresh application, at least ninety days prior to expiry of its validity.

0) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

' piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this
I office on monthly basis.

(11) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level

£ ) S , the ) measuring equipment, It
is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as follows for compliance
of NOC:

* The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn, The
diameter of the piezometer should be about 4” to 6”. '
+ The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracte
installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as de
* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

d. If, more than one piezometer are
eper ground water aquifer monitoring.

Monitiring Mechanis
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 1 g °
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2
» * The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up to
two decimals.
+ + For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system

should be used for accuracy.,

-'Tl';]e measurement of water level in piezometer should be taken, only afier the pumping from the surrounding tube wells has been stopped for about four to

six hours.

* All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing

the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality

may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water Department, Uttar

Pradesh, for chemical analysis.

« * A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

» Any other site-specific requirement regarding safety and access for measurement may be taken care of.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during

verification at any subsequent stage, this permit is liable for cancellation.

(13) Any other condition imposed by the concerned Authority r‘

SPECIFIC CONDITIONS: . ] " '

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies arc not able to supply the desired quantity of [

water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) Al industries abstracting ground water in excess of 100 m’/d shall be required to undertake annlugl water at}dit through Confederation of Indian
Industries (CIT)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce &
Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such
industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means. _ o
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechs_xms_m as mentioned in
General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water Ie\fel
shall be done by the project propenent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/production
well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted
online to the Ground Water Department, UP. ) ) ) ) . . . .
« V) The proponent shall be required to adopt roof top rain water harvesting/ recl-_la;ge in the project premises. Industries which are likely to pollute ground
water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the
harvested rain water in surface storage tanks for use in ;he industry. . ibited

i) Injecti ted/ untreated waste water into aquifer system is strictly prohibited. )
::E)I?r'z;flg:r?c:tﬁnﬁh are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrpchemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of‘ground water pc[lgnon.
(B) Infrastructural User: The No Objection Certificate for ground water abstracngn will be granted subject to Fhe .followmg speglﬁc gondmons: _
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a
digital water flow meter) and submit the data online to Grot_md Water Dgpanment. UP as applicable. Monitoring records and results should be retained by the
proponent for two years, for inspection or reporting as required by District Gmun_d Water Management Councﬂ._ ) :
ii) Installation of Sewage Treatment Plants (STP) shall be mandatgry for new projects, where ground water requirement is more than 20 m3 /day. The water
from STP shall be utilized for toilet flushing, car washing, gardening etc.

s & 8 @ e o @

.

|
Date :23/09/2022 '

Place:Shahjahanpur

This certificate is electronically generated and does not require digital signature

-



Ground YggyDepartment ANNEXURE -5.3 18

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (E)
[See rules 15(2)]

NEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG014526
VALID FROM 21/08/2021 TO 20/08/2026

Registration No.: 202106000472

Name of the Owner

Address of the Applicant

SAMIR KUMAR SABAT

Bajaj Energy Limited Magsoodapur

Application Form Serial No.

SHIP0621RINO0O39

Date of Submission 21/06/2021 Specimen Signature
Company Name Bajaj Energy Limited Village: Magsoodapur,
ja) gy Limited Maqsoodapur Company Address Block:Banda, TehsiI:P’o —
Location Particulars
District Shahjabanpur Block BUNDA
Plot No./Khasra No. 43,42,5 Municipality/Corporation No
Ward No./Holding No. NA
Particular of the Existing Well and Pumping Device |
I
a;:tltlt of Construction/Sinking of the 28/10/2011
Type of Well Tube Well/Boring Depth of the Well (In meter) 110.00
' I
Purpose of well Industrial Assembly Size(For Tube Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump 30.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 180.00
Date of Energization (In Case of Electric Pump) 28/10/2011
;p;:l’]l;ox- Strainer Length (For Tube 5 Diameter (For Dug Well) 0.00
Maximum Allowable Rate of i Maximum Allowable Running Hours Per
: 3 180.00 Diy: 18.00
Withdrawal (m”/hr.): Y 7
Maximum Allowable Annual Extraction of Ground Water (m*/year): 972000.00
gaﬁ“ﬁrg%%%m Existing NOC validity is from 29.08.2018 to 28.08.2021
Against Case No Recharge Required: 0.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at a rate
not exceeding that as shown at SI. (3]), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground water as
shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

+ Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period..
Conditions

« (1) Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started
after registration of his/her NOC. o .

+ (2) In case of any change of ownership of lh.e proposed well, frgsh aumprgatlon nas to be obtained. o ) )

« (3) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization. )

« (4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to
BIS/ IS standards) having telemetry system in the abstraction structure, which rer_:ard rate and quantum of extraction, at outlet of pumping devices and it shall
be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water
from the well as shown in item 3(k) shall not exceed to the ref:orded rate from water meters ‘ ) o

« (5) The concerncd Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation 50
demands.




fany chﬂn_gc of ownership of the existing well, fresh registration has 1o be obtained.
flocation, design, rate of withdrawal and pumping device in respect of the existing well as indicated at S1. (2) and (3) of this certifr@a 9
thout prior permission of the Competent Authority. Anyﬁﬁﬁ this regard shall lead to cancellation of this registration.
I5€, any of the particulars I information furnished by the appfcafit¥f Bfs application for issuance of this registration is found to be incorrect e
ation at any subsequent stage, this registration is liable for cancellation. ®

e Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue, The applicant shall have to apply for renewal

gh a fresh application, at least ninety days prior to expiry of its validity.

it ) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this

“office on monthly basis.

i (11) Guidelines for Installation of Piezometers and their Monitoring
?lzigmeler Is a borewell /tube well used only fqr measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment, t
10st 00 g‘scd to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as follows for compliance

* The piezometer is to be installed/constructed &t the minimum of 50 m distance from the pumpi i is bei i wn

h ; ing well through which ground water is being withdrawn,
diameter of the piezometer should be about 4" to 6”. pumping gh gr I'4 The
« The depth of the

* piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezameter are
installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring,
* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:
. » Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemeiry
1 <10 0 0 0
2 11 -50 1 I 0
3 50- 500 1 0 1
4 > 500 2 0 2

:wThfi mgaSLlln'ng frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up to
o decimals,

» For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system
should be used for accuracy.

. ‘Tl;:: measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to
six hours.

< All _the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing 1 ‘
the piezometer inta the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. (|
* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality !
may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water Department, Uttar

Pradesh, for chemical analysis,

* A Permanent display board should be installed at piczometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezomeler/tube well for standard referencing and identification.
* Any other site-specific requirement regarding safety and access for measurement may be taken care of.
= (11) Any other condition(s) that may be imposed by the concerned Authority.
(12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found 10 be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.
(13) Any other condition imposed by the concerned Authority
SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i} No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of
water,

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CIT)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce &
Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such
industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means. .

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in |
General Condition no.10 shall be mandatory for industries drawing/ propesing to draw more than 10 m3/day of ground water and. Monitoring of water level |
shall be done by the project proponent. The piezometer (observation well) shall be constructed at 2 minimum distance of 50 m from the bore well/production
well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly water level data shall be submitted
online to the Ground Water Department, UP. ) y . ] . ) .

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground

water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the
harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited. ' . .

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, S[aughtf.r Houses, Dye, Chemical/ Peu‘echemmal, Coal washencf?, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of Igrouncl water pol_ll_.ltwn.

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following speqmc gondluons: )

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a
digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the
proponent for two years, for inspection or reporting as required by District Grounfi Water Management Counc:l._ .

« 1i) Installation of Sewage Treatment Plants (STP) shall be mandatery for new projects, where ground water requirement is more than 20 m3 /day. The water
from STP shall be utilized for toilet flushing, car washing, gardening etc.

-« & & &

Date :23/09/2022

Place:Shahjahanpur

This certificate is electronically generated and does not require digital signature



4056

POND ADOPTION DETAILS BEL MAQSOODAPUR

. |Gram Panchayat |Areain Hectare |Areain Acer
Bamrauli 21.497 53.121
Udra Tikari 6.1 15.074
Bhitia 3.092 7.641
Kamalpur 3.02 7.463

ANNEXVRE- 6
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WATER AUDIT REPORT

As per the guidelines of GWD
fNamami Gange & Rural Water Supply Department)

~ MINISTRY OF JAL SHAKTI, GOVT. OF U.P.

AT
Ms Bajaj Energy Limited
Qvagsoodapur Plant)
Vilkape Magsoodapur, Tehsil- Powayan, Block- Banda

QEABatRE b hsiai

e

PHD Chamber of Commerce and Industry
r PHD House, 4/2 Sivi Institutional Area
August Kranti Marg, New Delhi-110016
‘E Email: sustainability@phdeciin

L§

i Website: www.phdcelin

i Oct 2023
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ANNEXORE -8

Comprehenswe Impact Assessment

Report with Groundwater Modelmg
~for -

Maqsoodapur Plant of BaJaJ Energy

lelted
Shahjahanpur pistrict, UP

Ll

~ Prepared By: -
Spatial Geotech Prwate L|m|ted

www.spatlalgeotech com;
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Uttar Pradesh Pollution Contro] Board

th‘omg. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
! -2720828,272083 1, Fax:0522-2720764, Email: info@uppceb.in, Website: www.uppeb.com

Buildin

194853[UPPCB/Bareilly(UPPCBRO /

CTO.

i ) /both/SHAHJAHANPUR /2023 Date: 02/12/2023
M/s |
BAJAJ ENERGY LIMITED MAQSOODAPUR
Bajaj Energy Limited Unit- Magsood i istri i |
Shahjahangur-s r > {qysﬁctg“]z)S:zTehsnl- Pawayn District- Appllczgtliglsl‘slgg- ‘

!

. i
gonsolldated Cons.ent .to Operate and Authorisation hereinafter referred to as the CCA (Consolidated f
onsent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) !‘
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 I
|

CCA is hereby granted to BAJAJ ENERGY LIMITED MAQSOODAPUR located at Bajaj Energy
Limited Unit- Maqsoodpur Tehsil- Pawayn District- Shahjahanpur,SHAHJAHANPUR,242042. !
subject to the provisions of the Water Act, Air Act and the orders that may be made further and subject to |
following terms and conditions :- ’r

1. This CCA BAJAJ ENERGY LIMITED MAQSOODAPUR granted for the period from 02/12/2023 to
31/12/2025 and valid for manufacturing of following products.

S |Product Quantity Unit
No
1 Power ( Electricity) |90 Megawatt

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 48 KLLD STP Irrigation
Industrial 980 KL.D ETP Partially used in

Process and rest
used in ash
quenching

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 pH ' 5.5-9.0
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2
3 ggg 30 mg/!
TSS 100 mg/l

Sewage Treatment and Di ; )
iv) g d Disposal :- The applicant shall provide comprehensive STP as is required with

. S i

dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP

: . _ shall be maintained
continuously so as to achieve the quality of the treated sewage to the following

standards.
S No. Parameters Standards
1 pH 5.5 t0 9.0
2 BOD (mg/L) 30
3 TSS (mg/l) 100

?' Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) T.hc applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Boiler 190 Coal 02 Particulate | Electrostatic
TPH Matter | precipitator as '
APCS & Stack ;
height of 110 :
meters from
ground level
2 Boiler 190 Coal 01 Particulate | Electrostatic
TPH Matter | precipitator as
APCS & Stack
height of 110
meters from ,
round level '
Emmission Quality Standards
S No. Stack no Parameters Standards
1 01 Particulate Matter 50 mg/Nm3
2 02 Particulate Matter 50 mg/Nm3

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
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Jtime : from 6.00 a.m. t0 10.00 p.m,, Night time: from 10.00 p.m. to 6.00 a.m

Standards for | Industri i
Noise level in ;::;ml CorrAT:;clal Residential Silence
db(A) Leg Area Zone

Day |Night| Day |{Night| Day [N '
) . ) Night| D
Time | Time | Time | Time Tin?c Tir%::a Tir?e ¥|lrgnl:3t

L
4. Essential documents to be sub ?5 ke e
y ) : mitted by the Industry/Unit as Applicable :-
(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
e e L
i bl st e foue ri-g to clfange/modrfy/add an-y‘ time any condltfon of this CCA.
i 3k vl By g v;)wmg spcclf"lc & general conditions. Non compliance of any provision of
ater Act, Air Act and Hazardous and, Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4, The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewet/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.



production capacity/manufacturing process/capaci
point or emission point

12. The Board reserves the right to revoke/. i i
e e/add/modify any stipulated condition issued along with CCA, as

Specific Conditions:-
1- This consent is valid for the production of 90 MW/ Day power,

2- Inc?ustrial effluent of 980 KLD shall be treated in 1000 KLD ETP and treated effluent shall be partially
used in Process and rest shall be used in ash quenching,.

?" .Dor.nest.lc sewage 48 KLD shall be treated in STP of 50 KLD capacity and treated sewage shall be used in
irrigation in unit premises.
4- No treated or untreated effluent is allowed to discharge outside the premises of the unit.

5- Unit shall maintain and operate the Air pollution control system i. e. Electrostatic precipitator in the 02
boilers of 190 TPH each regularly and ensure that stack emissions shall always meet the norms specified in
Rule 25 of Environment (Protection)Rules 1986.

6- Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and
shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized
under Environment (Protection) Act, 1986 and shall submit the analysis report on monthly basis by 10th of
every month to CPCB and UPPCB.

7- Process effluent / any waste water shall not be allowed to mix with storm water. Storm water drain shall
be passed through guard pond.

8- The overall noise levels in and around area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The
ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986.

9- Unit shall make temporary storage facility for storage of hazardous waste in the premises before it will
send to TSDF as per the provisions of Hazardous and Other Waste (Management and Transboundary
Movement) Rules 2016. '

10- Unit shall comply the provisions of Hazardous and Other Waste (Management and Transboundary
Movement) Rules 2016 and shall obtain authorization for disposal of hazardous waste.

11- Unit shall install the board showing daily environmental statement ie chemicals used in the treatment of
effluent , flow meter reading , hazardous waste generated and send to TSDF etc.at the main gate of the unit.
12- Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended
and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New
Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

13- Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions
laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The
copy of said office order is available on the website of U.P. Pollution Control Board www.uppcb.com.

14- Unit shall submit ground water quality monitoring report done by MoEF & CC-approved [aboratory in
every 3 months.

15- This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Digitaify slgned b
RAJENDRRNE;DRASINGHy

Date: 2023.12.18
A S'NGH ‘2:39‘5:11 +05'30'
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" Ref. No. ] 07 7ISEACI366/2008/

To,

4071
Environment Impact Asdessment Authority, Uttar Pradesh
Directorate of Environment, U,P.
Dr. Bhim Rao Ambedkar Paryavaran Parisar

Vineet Khand-1, Gomti Nagar, Lucknow - 26 0)0
Phone : 91-522-2300 541, Fax : 91-522-2300 543

E-mail ; up.selaa@yahoo.com

Date...... July2010

Dr. A. V. Singh,

Head (Distillery Business & EHS)
Ws Baja| Hindusthan Ltd.,

B-10, Sector-03,.

NOIDA. ‘

Sub: Regarding the Environmental Clearance for 90 MW Indpendent Coal based thermal Power

Plant at Village- Magsoodapur, Tehsil- Puwayas, Block-Bands, District-Shahjakanpur, M/s Bajaj
Hindusthan Ltd..

Dear Sir,

" Please refer to your letter dated 10-06-2010 addressed to the Secretary, State -

Leve! Expert Appraisal Committee, Govt. of Uttar Pradesh, Vineet Khand-1, Gomti
Nagar, Lucknow on the subject as above. The State Level Expert Appraisal Committee
has considered your application in its meeting dated 30/06/2010.The Committee noted
that terms of reference for the proposed project were ijssued vide letter No.
35/Parya/SEAC/366/09 dated 6th January, 2010. The Committee also observed the
decision taken by the SEIAA in its meeting dated 30/04/2010 on the request made by
the project proponents through letter dated 19/03/2010. Public Hearing for the project
was held on 26-05-2010 and the Public Hearing Report was communicated to
Directorate of Environment through letter No.F-68142/C-SNOC-101/10 Dated 7.6.10.
The Committee was given to understand by the representatives of project proponents
present in the meeting that:

1. - The Environmental Clearance is sought for proposed 90 MW Indpendent Coal
based thermal Power Plant at Village- Magsoodapur, Tehsil- Puwayan, Block-
Banda, District-Shahjahanpur, M/s Bajaj Hindusthan Ltd..

2

The total land requirement is 51 acres out of which 16.0 acres is for plant and
machinery, 25.0 acres is for green area and 10 acres is for ash pond.
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The project proponent will have to submit a

pr : : _ pproved plans and proposals incorporati
i?:ad;t:;r;s}:s?;mﬁed_ in the l?nwronmental Clearance within g;'o montl:sm:f issue l:% ﬂtl::
- Failing this the environmental Clearance shall be deemed to be cancelled

Necessary statutory clearances should be obtained and submitted before start of any

construction ectivity. In the event of the violation of the condit :
clearance shall be automatically deemed to have been cancelleedc:o ndition;the envirommenta

These sfipulations would be enforced among others under the provisions of Water
(Preve‘ntlon and Control of Pollution) Act. 1974, the Air (Prevention and Control of
Pollution) Act. 1981, the Environment (Protection) Act, 1986, the Public Liability

g]nsuf;n:e) Act, 1991 and E1A Notification, 2006 including the amendments and rules made
ereatier.

This: is to request you to take further necessary action in matter as per provision of Gazette
Notification No. S.0. 1533(E) dated 14.9.2006 and send regular compliance reports to the

authority as prescribed in the aforesaid notification.
‘_,_/ 4
W
Mem: ecretary, SEIAA

1. The Principal Secretary, Environment, U.P. Govt., Lucknow. )
2. Dr. Nalini Bhatt, Director, Ministry of - Environment & Forests,'Govt. of India,
Paryavaran Bhavan, CGO Complex, Lodhi Road, New Demi.

3. Regional Office, Ministry of Environment & Forests, (Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, PICUP Bhawan, Gomti Nagar,
Lucknow. .

5. Administrative Officer, Directorate of Environment for monitoring & Web Updation.

Copy for necessary action to:

+

(Dr. Yashpal Singh)
Secretary, SEAC &
Director, Environment Directorate,
Govt, of U.P.
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12,

13.
14.
15.
16.

17.

18.

19.

20.
21.
22,

23.

-Leq. of noise levels emanatin

_turbines, air compressors etc shall be

. 4073
3

of ground water in .
ut: o and around the project .
out; records maintained and six-monthly reports esh ]{ barea shall be carried
competent authorities, e submitted to the

il g from turbines shall be limj
people working in the hj : e imited to 75 dBA. For
plisgsleoe: s et shallg}t:e n::; ladr:dasf, Requisite protectlye eqylpments likq ear

metric record and for treatment f; i i i ifti
eyt ity . or any hearing loss including shifting to non-

Fly ash management shall be done as per fly ash notification of Govt. of India.
Appropriate safeguard measures to guard against fire hazards shall be undertaken.

A green belt oi: adequate width and density shall be developed around the plant
periphery covering at least 33% of the project area.

_ First aid and sanitation arrangements shall be made for the drivers and other

contract workers during construction phase.
Regular monitoring of ground level goncentration of SO2, NOX and RSPM

(PM10 and PM2.5) including chlorine at work zone shall be carried out in the

impact zone and records maintained. In addition, the new parameters mentioned in
new NAAQS should also be taken into account. If at any stage, these levels are
found to exceed the prescribed limits, necessary control measures shall be

. provided immediately. The location of the monitoring stations and frequency of

monitoring shall be decided in consultation with SPCB. Six-monthly reports-shall
be submitted to the Government of India also.

A separate Environment Management Cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Half-yearly report on the status of implementation of the stipulated conditions and
environmental safeguards shall be submitted to the MoEF, Govt of

- India/CPCB/SPCB and to this authority.

A separate plan for the treatment of DM plant waste should be prepared.
Plantation at the point of maximum impact should be undertaken.

. Separate funds shall be allocated for implementation of environmental protection

measures along with item wise breakup. These costs shall be included as part of
the project cost. The funds earmarked for the environmental protection ‘measures

shall not be diverted for any other purposes and year wise expenditure should be

reported to the Govt. of India/CPCB/SPCB and to this authority. :
The project authorities shall inform regarding the date of financial closure and

final approval of the project by the concerned authorities and the dates of start of |

land development work and commissioning of plant.

In case of any deviation or alteration in the project proposed from those submitted
to this aithority, a fresh Reference should be made to the authority to assess the

adequacy of the conditions imposed and to add additional environmental

protection measures required, if any.
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2
. Proposed Water e
o consumption is 6984 kid which shall be sourced from ground

Coa-al requirement for the Proposed project is 1600 MT/day.

The .prt_)je'ct oposal i
daled ]4[09[0’;’ po! 18 covered under c&tegOry “14” of the EIA noiiBsetion

- Based on the reco i
(meeti mmendations of the State Level Expert Appraisal Committee

Impa
Envi

c?i:eld on 30—06-20.1 0) on the aforesaid project the State Level Environment
sessment Authority (meeting held on 08-07-2010) has decided to grant the
onmental Clearance to the project subject to the effective implementation of all

general conditions prescribed by the C i i i
o6 conditing: Yy ommittee earlier(Annex-1) and following

1.

tJ

oo

10.

. Consent for establishment shall be obtained from U.P.Pollution Control Board and

a copy shall be fumished to the SEIAA, U.P. before taking up any construction
activity at the site.

Compliance regarding all the issues raised at the Public Hearing shall be ensured
and communicated.

A st:acl_& of 110 metres height shall be provided with stack monitoring facility
(sampling code etc.) for NOX and particulate matter. Exit velocity of flue gases

_ shall not be-less than 15 metres per second. The data collected shall be analysed

and submitted regularly to the Ministry.

High efficiency electro-static precipitator (ESP) shall be installed to ensure that
particulate emission does not exceed 100 mg/Nm”.

" Adequate dust extraction and dust separation system in dusty areas such as in fuel

handling and ash handling points, transfer areas and othier vulnerable dusty areas
shall be provided. '

- Water requirement of 6984 metre’ /day shall be met from ground water. Necessary

prior permission for drawl of requisite quantity of ground water for the project
shall be obtained from the competent authority.

Close cycle cooling system with cooling towers shall be provided.

The treated effluents conforming to the prescribed standards shall be recalculated
and re-used within the plant. There shall be no discharge outside the plant
boundary except during monsoon for storm water. Arrangements shall be made

* that effluents and storm water do not get mixed.

A suitable sewage treatment facility shall be provided and the treated sewage shall
be used for raising green belt/plantation.

. Rain water harvesting should be adopted. Central Ground Water Authority/Board

shall be consulted for finalization of appropriate rain water harvesting technology.
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Chief Environment Officer

Copy to:

Regional Officer Bareilly to ensure compliance of the conditions imposed in the consent order.

RAJENDRA  Susvwmtoruioon
SINGH Bete J0U) 1710 122520
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Chief Environment Officer
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Ground W@b‘i &epartment Annezure-lo
(Namami Gange & R r Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

40

Payment Details
plication No SHIP0621NIN0027
Applicant Name SAMIR KUMAR SABAT

Payment Status

Transaction done successfully

Amount 1701000.00
Transaction No / Challan No BHV220004065
Payment Date

20/09/2022 3:40:03 PM
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Ground W, epartment 41
(Namami Gange & I"'Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

PAYMENT DETAILS
Application No SHIP0621RIN0038
Applicant Name SAMIR KUMAR SABAT
Payment Status Transaction done successfully ‘
Amount 3402000.00 |
Transaction No / Challan No BHV220004064
Payment Date 20/09/2022 3:39:49 PM
ﬁ%mﬁm
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Ground \mezd)epartment
(Namami Gange & er Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

PAYMENT DETAILS
 Application No SHJIP0621RIN0039
Applicant Name SAMIR KUMAR SABAT
Payment Status Transaction done successfully
Amount 4374000.00
Transaction No / Challan No BHV220004063
Payment Date 20/09/2022 3:39:35 PM
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AnNexoRE- 1L
SL No Distrs Ground Water Extraction (Ham) Stage of Ground Categorization (Over-
Assessment Unit Name Water Exploited/Critical/Semi-
Irrigation Industrial Domestic Totsl Extraction (%) Critical/Safe/Saline)
“MM Mg SADHAULI KADEEM _ 12654.00 0.94 646,14 | 13301.08 88.46 | Semi Criical
o mg; :c;gsécw SARSAWA 15548.49 9.85 824.65 16382.99 124.40 oﬁ%
708 | SAM ASMOLI 3557.12 22.56 695.77 | 427545 88.74 | Semi Critical
T EEFF BAHIO! 3283.42 0.00 583.26 3866.68 98.18 n:.__m&
ey P BANIAKHERA 4557.33 11191 721.73 5390.97 97.93 na.wp_ —
vt | Eaemens. GUNNAUR 3828.20 98.55 533.51 446026 80.71 mua Qﬁ&
e JANAWAI 3495.84 0.00 429.69 3925.53 72.56 | Semi Critical
712 | SAMBHAL PAWANSA 533732 0.00 775.73 6113.04 99.24 | Critical
713 | SAMBHAL RAJPURA 3482,70 53.55 556.99 409324 69.49 | Safe
| 714 | SAMBHAL SAMBHAL 90367 | 20790 | 143575 563732 93.66 | Critical
| D715 | SANT KABIR NAGAR BAGHAULI 3642.80 0.00 472.86 4115.66 6928 | Safe
I@" 6 | SANT KABIR NAGAR | HAISAR BAZAR 3349.74 0,00 580.44 3930.18- 5931 | Safe
717 | SANT KABIR NAGAR | KHALILABAD 2494.56 134.15 553.00 318172 61.96 | Safe
718 | SANT KABIR NAGAR MEHDAWAL 316720 3882 453.42 3659.44 63.19 | Safe
Q 719 | SANT KABIR NAGAR NATH NAGAR 3679.45 0,00 557.67 4237.12 64.52 | Safe
220 | SANT KABIR NAGAR PAULI 211712 0,00 261.45 2378.58 62.42 | Safe
721 | SANT KABIR NAGAR SANTHA 3275.46 0.00 42209 3697.55 66.89 | Safe
722 | SANT KABIR NAGAR SEMARIYAWAN 324234 0,00 640.78 3883.12 62.16 | Safe
| 723 | SANT KABIR NAGAR VELHAR KALAN 1573.80 0.00 380.99 1954.80 5693 | Safe
724 | SANT RAVIDAS NAGAR ABHAULI 3876.04 0.00 774.98 4651.02 8831 | Semi Critical
25 | SANT RAVIDAS NAGAR | AURAI 483431 65.70 535.15 5435.16 71.56 | Semi Critical _
G \l%% BHADOHI 485241 14.60 681.83 5548.84 80.25 | Semi Critical
l\mmml EEE@M DEEGH 28385.41 0,00 827.01 2921242 76.47 | Semi Critical
28 | SANT RAVIDAS NAGAR _| GYANPUR 12901.77 0.00 349.43 | 1325120 87.21 | Semi Critical
SANT RAYIDAS NAGAR SURIYAWAN 3566.67 0.00 31037 3877.04 86.19 | Semi Critical
| SHAHIAHANPL UR BANDA 6422.20 49.73 521.21 6993.14 5533 | Safe _
_.lw\wwh\‘l%cw BHAWAL KHERA 4333.90 97.89 1826.82 6258.61 6856 o
Rt ﬂ.&lﬁﬁdﬂ




‘ Ground Water Extraction (Ham) Stage of Ground o.ﬁoq.nz_e.ﬂmij
SL No District P Water . Exploited/Critical/Sem;.
ent Unit Name Irrigation Industrial Domestic Total Extraction (%%) Critical/Safe/Saline)
732 { SHAHJAHANPUR DADROL 4922 | 143602 as10| 563033 61.68 } Safe .
733 Eg JAITPUR 3933.40 0.00 390.34 4323.74 69.22 | Safe
734 | SHAHJAHANPUR JALALABAD 7596.88 0.00 68503 | 828281 69.88 | Safe
735 | SHAHJAHANPUR KALAN 3180.50 0.00 488.65 3669.15 69.89 | Safe
736 | SHAHJAHANPUR KANTH 368040 558 449.18 4135.15 61.69 | Safe
737 | SHAHJAHANPUR KATRA 3800.64 7.39 502.75 4310.78 57.75 | Safe
738 | SHAHJAHANPUR KHUTAR 5516.40 063 342.45 5859.49 53.88 | Safe
739 | SHAHJAHANPUR MADANAPUR 3897.40 0.63 400.37 4298.40 6528 | Safe
740 | SHAHJAHANPUR MIRZAPUR 5287.28 0.00 414.09 5701.37 67.11 | Safe
741 | SHAHJAHANPUR NIGOHI 5662.46 4027 493.94 6196.67 64.44 | Safe
PUYAWAN 4n7.12 0.47 496.16 5213.76 68.98 | Safe
SINDHAULI 4088.52 000 494.69 4583.21 63.90 | Safe
TILHAR 3407.88 0.63 574.69 3983.20 65.21 | Safe
KAIRANA 7737.92 4.52 597.81 8340.25 99.84 | Critical
KANDHALA 8701.84 0.00 607.27 9309.11 99.41 | Critical
SHAMLI 9184.50 381.56 653.92 10219.97 125.72 | Over Exploited
THANA BHAWAN 6120.60 0.00 612.51 6733.10 87.67 | Semi Critical
UN 9358.68 8.40 562.42 9929.50 | 104.43 | Over Exploited
GILAULA 5460.09 0.00 597.66 6057.75 61.89 | Safe
HARIHARPUR RANI 5590.84 0.00 601.58 6192.42 61.97 | Safe _ ]
IKAUNA 4914.65 0.00 651.29 5565.94 61.50 | Safe -
JAMUNAHA 5780.05 0.00 730.24 6510.29 62.72 | Safe
SIRSIYA 4457.94 0.00 656.28 5114.22 41.54 | Safe _—
BANSI 3306.04 0.00 559.07 3865.11 67.19 | Safe pp—
BARHANI 2576.45 0.00 452.16 3028.61 58.00 | Safe R
BHANWAPUR 5624.32 0.00 610.15 6234.47 67.42 | Safe -
BIRDPUR 3166.88 0.00 475.60 3642.48 57.00 | Safe _" .mw %
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ANNEXURE-1Z

. ————5F31.03-2022 REPORT ]
Sl Assessment Ground Water mxﬂ_.mnE.mqlﬂ.wbm m.__.mo_ﬂmm_ﬁ 03-2 = of Catosary i
No. Unit Irrigation Industrial Domestic Ground Water Block
(Block) Extraction (%)
8

1 4 5 6 g

1 |BANDA - mmmﬂ.m 15.42 512.6024 6815.62 55.19 MNM
2 [BHAWALKHERA 4764 87.2795 1785.991 6637.27 69.48 2
3 |DADROL 3744.4 1373.575 435.8784 5553.85 66.73 Safe
4 (JAITPUR 3885.36 0 383.0639 4268.42 66.51 Safe
5 |JALALABAD 7758.8 0 672.9498 8431.75 68.79 Safe
6 |KALAN 3476.07 0 478.2632 3954.33 68.54 Safe
7 |KANTH 3671.64 0.1092 440.9368 4112.69 60 Safe
8 |KATRA 3556 0 494.6509 4050.65 56.35 Safe
9 |KHUTAR 5354.68 0 336.9359 5691.62 51.8 Safe
10 |MADANAPUR 3830.6 0.34 393.2452 4224.19 62.31 Safe
11 |MIRZAPUR 5278.32 0 406.1311 5684.45 63.9 Safe
12 |NIGOHI 5575.06 18.15 483.909 6077.12 62.46 Safe
13 |PUYAWAN 4818.07 0 488.0196 5306.09 68.05 Safe
14 |SINDHAULI 4085.08 0 485.4288 4570.51 62.84 Safe
15 |TILHAR 3166.92 8.158 564.1068 3739.18 63.08 Safe

District Total 69252.60 1503.03 8362.11 79117.74 63.07
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Annexvre =13
Sl Assessment Ground Water Extraction (Ham) AS PER 31-03-2023 REPORT :
z Category o
No. Aw—.__MHE Irrigation Industrial Domestic Total or om_””m.w,hmﬂm_. m_mn_vn-w
Extraction (%)
1 2 3 4 5 6 7 8
1 |BANDA 6422.2 49.73 521.21 6993.14 55.33 Safe
2 |BHAWALKHERA [4333.9 97.89 1826.82 6258.61 68.56 Safe
3 |DADROL 3749.22 1436.02 445.1 5630.33 67.68 Safe
4 |JAITPUR 3933.4 0 390.34 4323.74 69.22 Safe
5 |JALALABAD 7596.88 0 685.93 8282.81 69.88 Safe
6 |KALAN 3180.5 0 488.65 3669.15 69.89 Safe
7 |KANTH 3680.4 5.58 449.18 4135.15 61.69 Safe
8 |KATRA 3800.64 7.39 502.75 4310.78 57.75 Safe
9 |KHUTAR 5516.4 0.63 342.45 5859.49 53.88 Safe
10 |MADANAPUR 3897.4 0.63 400.37 4298.4 65.28 Safe
11 |MIRZAPUR 5287.28 0 414.09 5701.37 67.11 Safe
12 [NIGOHI 5662.46 40.27 493.94 6196.67 64.44 Safe
13 |PUYAWAN 4717.12 0.47 496.16 5213.76 68.98 Safe
14 |SINDHAULI 4088.52 0 494.69 4583.21 63.9 Safe
15 |TILHAR 3407.88 0.63 574.69 3983.2 65.21 Safe
District Total |69274.20 1639.24 8526.37 79439.81 64.59
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